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Misc Succession Case No 3U 2022

2011012022

This case was registered on the basis of a petition filed
under section 372 of the Indian succession act, by the
petitioner Smt. Suchitra Mandal, with a prayer to grant
a succession certificate in her favour in respect of the
debts and securities of the deceased Radheshyam
Mandal.

The case of the petitioner, in brief, is that the
petitioner is the wife of the deceased Radheshyam
Mandal and she is a resident of Dighaligaon village, pS

Chariduar, District Sonitpur, under the jurisdiction of
this court. The petitioner's husband died on
07lIU201B at his own residence under the jurisdiction

of this court. The petitioner's husband initially married
Bishnupriya Mandal, who died 43 years back and
thereafter Radheshyam Mandal married the present
petitioner. At the time of his death, the deceased left
behind the present petitioner and his six sons, namely,
Tapan Mandal, Swapan Mandal, Tapash Mandal, Dilip
Mandal, Badal Mandal and Pradip Mandal. The
deceased was a businessman and at the time of his

death, he left behind the debts and securities
mentioned in the schedule, namely, RS. 1,52,953.52 in -
the UCO Bank Balipara Branch, Alc No

08510100000322.

The petitioner has pleaded that she, being the legally
married wife of the deceased, is entitled to get a

succession certificate to collect the debts and securities
of her husband. The deceased had not left any will or
later of administration in respect of his debts and
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Securitiesandthereisnolegalimpedimentforthe
issueofasuccessioncertificateinfavourofthe
petitioner.

Afterthefilingofthepetition,noticesWereissuedto
the opposite parties. OP Pradip Mandal had already

expired and the other opposite parties had not

appearedbeforethecourttocontestthiscaseeven
after receipt of the notices' As such' the case

proceeded against them ex Parte'

During the course of the proceeding the petitioner

adduced her affidavit evidence, wherein she reiterated

all the facts which were mentioned in the original

petition.Thepetitioneralsoexhibitedthedeath
certificate of deceased Radheshyam Mandal as Exhibit

1, the bank passbook of Radheshyam Mandal (account

number 085101000003 of Uco Bank Balipara Branch)

as Exhibit 2 and the voter l-card of the petitioner as

Exhibit 3. Exhibit 1 reveals that the petitioner's

husbandRadheshyamMandalexpiredon0Tltu2ot8.
Exhibit 2 reveals that the credit balance in the bank

account of deceased Radheshyam Mandal is Rs'

l,52,953.52asonO4lO4l2O22andtheExhibit3
reveals that the husband of the petitioner is

RadheshYam Mandal. .

The case of the petitioner is prima facie proved. The

petitioner is the wife of the deceased Radheshyam

Mandal and she is entitled to receive a succession

certificate in respect of the debts and securities of the

deceased, as described in the schedule of the petition.

The petition is allowed. Let a succession certificate be

issued in favour of the petitioner in respect of the
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debts and securities described in the schedule of the
petition. The petitioner is directed to pay the requisite
court fees, With this order this case is disposed of.
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